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Action Taken Report on behalf of Uttarakhand Pollution
Control Board

In matter of

Original Application No. 751 of 2024

Abhisht Kusum Gupta
V.

State of Uttarakhand & Ors

1. That the above-mentioned matter was listed for hearing on
30.01.2025 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

(13

7. Learned Counsel for the UKPCB has now stated that within
two weeks the UKPCB will issue notices to the defaulting party.
It will be open to the counsel for the applicant to file
objections/responses to the status report filed by the State and UP

PCB within four weeks.

”

2. That in compliance with aforesaid orders of this Hon’ble
Tribunal, UKPCB vide letter bearing no. 1751 dated 28.02.2025
issued show cause notice to the Executive Officer, Nagar
Panchayat Kedarnath and vide letter no. 1750 dated 28.02.2025

issued show cause notice to the Executive Engineer, PWD

/q-(ﬁf{l%/’f/ T
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Guptkashi, Rudraprayag and Project Manager, Jal Nigam,

Srinagar. In this connection, a copy of the letter bearing no. 1751
and 1750, both dated 28.02.2025, are collectively being marked

and filed as Annexure No. 01.

Subsequently, in reply to the above show cause notice, the
Executive Officer, Nagar Panchayat, Kedarnath vide letter
bearing no. 407 dated 17.03.2025 submitted his reply to the
Member Secretary, UKPCB regarding the solid waste
management in the Kedarnath. In this connection, a copy of the
letter dated 17.03.2025 is being marked and filed as Annexure
Thereafter, the Executive Engineer, PWD, Guptkashi,
Rudraprayag vide letter no 490 dated 19.03.2025 submitted his
reply/compliance report to the Member Secretary, UKPCB
regarding the discharge of sewage into the Mandakini and
Saraswati River. In this connection, a copy of the letter dated
19.03.2025 and report are collectively being marked and filed as

Annexure No. 03.

Furthermore, the Project Manager, Jal Nigam, Srinagar vide letter
bearing no. 469 dated 04.04.2025 informed the Member
Secretary, UKPCB that due to the commencement of sewerage
infrastructure works under the Kedarnath Re-development Plan
by the Uttarakhand Tourism Department and no receipt of
approval from NMCG, construction of sewerage could not be
started. In this connection, a copy of the letter dated 04.04.2025

is being marked and filed as Annexure No. 04.
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The above report is being presented for the consideration of lon’ble

NGT.

Dated: 29.4.2025

,/tr-—’““’*""w/)/
(Dr. Parag Madhukar Dhakate)
Member Secretary

Uttarakhand Pollution Control Board
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UKPCB/HO/Gen-183-795/2025/ 4 51, Date: 2% 02.2025

Speed Post

To,

Executive Officer,

Nagar Panchayat Kedarnath,

Rudraprayag.
Direction under Section-5 of Environment (Protection) Act, 1986 regarding — discharge of polluted
water in Mandakni river & Saraswati River (upstream and downstream).

WHEREAS, Ministry of Environment, Forests and Climate Change, Government of India has
promulgated Solid Waste Management Rules, 2016 under Environment (Protection) Act, 1986; and

WHEREAS, as per Rule — 20 of the Solid Waste Rules, 2016, the Urban local bodies located in hilly areas
shall implement extra measures in addition to duties and responsibilities assigned under Rule-15; and

WHEREAS, sewage and municipal drains are the major source for water resources deterioration and
pollution load to water bodies. Consumption of polluted water adversely affects human health and aquatic
life as well. Quality of treated sewage generally of lower standards further adding to problem; and

WHEREAS, Nagar Panchayat, Kedarnath, Rudraprayag is the authority responsible for planning, survey,
design and execution of Solid Waste Management Rules, 2016 under Environment (Protection) Act, 1986
and its disposal in the Kedarnath area wide master plan as proposed; and

WHEREAS, the matter of OA no. 751/2024, titled as Abhisht Kusum Gupta & Anr. Vs Sate of Uttarkahand
& Ors, the tribunal is considering the grievance of the applicant that there is no STP at Sh. Kedarnath Dham
and sewage is being discharged in river Mandakini in violation of River-Ganga (Rejuvenation Protection
and Management) Authorities order, 2016; and

WHEREAS, in pursuance to the Hon’ble NGT order dated 11.07.2024 in OA no. 751/2024 in the matter
“Abhisht Kumar Gupta Vs State of Uttarakhand & Ors an inspection was carried out by a joint committee
of officials of Executive Officer, Nagar Panchayat, Kedarnath; Executive Engineer, PWD Guptkashi;
Central Pollution Control Board, Lucknow; MoEF&CC, Regional Office, Dehradun; ACEO, Kedarnath
Development Authority, Rudraprayag on dated 28.08.2024. During the said inspection, following

observations were made :-

1. During visit it was observed that solid waste collected from bins was segregated and collected in a
small pit. But pit was not technically constructed as per MSW Rules 2016, as floor was not
cemented and leachate collection facility needs to be constructed.

2. During inspection few locations were found not properly cleaned. Dungs, solid waste, plastic waste
was lying in those places. Solid waste collection, transportation and disposal system of solid waste,

‘plastic waste need to be enhanced as per MSW Rule 2016.
3. No waste processing plant has been established at Kedarnath for management of solid and plastic

waste generated from kedarnath.
4. During visit a lot Construction and Demolition waste materials like irons rods/pipes and cemented

broken bricks were lying in many placed due to ongoing construction activities.

- WHEREAS, Hon’ble NGT in its order dated 04.10.2024 directed UKPCB in Para 14 — “Respondent no.3-
UKPCB is also directed to place on record the action that is taken/proposed to be taken for violation of
environmental norms by the local authorities in the area concerned. Let this affidavit be also filed within

six weeks. "'; and

w
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WHEREAS, Hon’ble NGT in its order dated 30.5B@5 directed UKPCB in Para 7 — “Learned Counsel
Jfor the UKPCB has now stated that within two weeks the UKPCB will issue notices to the defaulting party.
It will be open to the counsel for the applicant to file objections/responses fo the status report filed by the
State and UPPCB within four weeks. ", and

NOW THEREFORE, in view of above and in order to prevent disposal of untreated/pargial ly treated
wastewater or municipal drains into Mandakini River and Saraswati River, and in exercise of power
conferred under Section-5 of Environment (Protection) Act, 1986 as amended from time to time,
following directions are being issued for strict compliance :-

1. To show cause for the recorded observations as non-compliance as to why the
environment compensation shall not be imposed on you.

2. Agency should ensure that all solid and plastic waste should be collected, segregated,
transported and disposed, as per the Solid Waste Management Rules, 2016 and the Plastic
Waste Management Rules, 2016, as amended.

3. Solid waste management facility should be developed, as per requirement and leachate should
be treated before discharge as per rules.

4. Agency should provide adequate space/infrastructure at shelters. Waste generated from
shelters should be cleaned at regular interval and disposed off as per the Solid Waste
Management Rule, 2016.

5. Construction and Demolition waste should be managed and disposed as per C&D waste
management rule- 2016.

6. Regular surveillances should ensure proper enforcement of Solid Waste Management Rule,
2016 and the Plastic Waste Management Rule, 2016 as amended.

You shall submit compliance of above directions within 15 days to this office and failure to comply
with the directions. You are liable to bear Environment Compensation and other legal consequences.

_/kf—? n m”\%’”
(Dr. Parag Madhukar Dhakate)
Member Secretary

Letter no :- UKPCB/HO/ Gen-183-795/2025/{1 53 , - Dated : as above

Copy to :-

1. Secretary, Urban Development Department, Govt. of Uttarakhand, Dehradun for kind information
please.

2. District Magistrate, Rudraprayag for kind information please.

3. ACEO, Kedarnath Development Authority, Rudraprayag for information and compliance of the

same.
4. Regional Officer, Uttarakhand Pollution Control Board, Dehradun for information and compliance
of the same.

5. Guard ﬁlg. ,\,m:ﬁ_, }
%Member Secretary

Clean Environment and Healthy Life Style
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Speed Post
To,

1. Executive Engineer, PWD Guptkashi, Rudraprayag.
2. Project Manager, Jal Nigam, Srinagar.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act — 1974, regarding
=discharge of polluted water in Mandakni river & Saraswati River (upstream and downstream).

WHEREAS, amongst others, under Section-17 of the Water (Prevention and Control of Pollution) Act,
1974, one of the functions of the State Pollution Control Boards (SPCBs), constituted under the Water
(Prevention and Control of Pollution) Act, 1974 is to plan a comprehensive programme for prevention,
control or abatement of pollution of streams and wells in the State and to secure the execution thereof: and

WHEREAS, sewage and municipal drains are the major source for water resources deterioration and
pollution load to water bodies. Consumption of polluted water adversely affects human health and aquatic
life as well. Quality of treated sewage generally of lower standards further adding to problem; and

WHEREAS, the designated agency and Jal Nigam are the authorities responsible for planning, survey,
design and execution of sewage schemes, development of sewerage networking, sewage treatment and its
disposal in the Kedarnath area wide master plan as proposed; and

WHEREAS, the matter of OA no. 751/2024, titled as Abhisht Kusum Gupta & Anr. Vs Sate of Uttarkahand
& Ors, the tribunal is considering the grievance of the applicant that there is no STP at Sh. Kedarnath Dham
and sewage is being discharged in river Mandakini in violation of River-Ganga (Rejuvenation Protection
and Management) Authorities order, 2016; and

WHEREAS, in pursuance to the Hon’ble NGT order dated 11.07.2024 in OA no. 751/2024 in the matter
“Abhisht Kumar Gupta Vs State of Uttarakhand & Ors an inspection was carried out by a joint committee
of officials of Executive Officer, Nagar Panchayat, Kedarnath; Executive Engineer, PWD Guptkashi;
Central Pollution Control Board, Lucknow; MOoEF&CC, Regional Office, Dehradun; ACEO, Kedarnath
Development Authority, Rudraprayag on dated 28.08.2024. During the said inspection, following
observations were made :-

1. Joint Committee observed that at present, Sewage Treatment Plant (STP) 600 KLD is under
construction at Kedarnath. At present sewage from Nagar Panchayat and rest of revenue village is
being managed via soak pits. However, at few locations seepage of sewage is noticed, because there
are no sewage treatment facilities in Kedarnath at present.

2. During visit Joint Committee observed that soak pit toilet systems were installed in some places in
which some were filled with sewage and some toilets were found non-functional also. At few
locations soak pits were overfilled, which needs regular cleaning.

3. During meeting at Kedarnath it was informed that a STP of 600 KLD is under construction in
Kedarnath for the sewage treatment of Nagar Panchayat area and the remaining (temporary tent
localities) will be connected to this STP in future, so that the sewage generated which is currently
being maintained via soak pits (not so efficient) will be discharged into the STP.,

4. There is not STP in Kedarnath to treat the sewage. One STP of 600 KD is under construction and
to report states that 60% of work is over and construction of STP will be completed by December
2024. No timeline has been provided for household connection to the STP. It also needs to be
ascertained that 600 KLD of STP is adequate.

Clean Environment and Healthy Life Style
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WHEREAS, Hon’ble NGT in its order dated 03 4924 directed UKPCB in Para 14 - “Respon'dj ”: no.3- 4~
UKPCB is also directed to place on record th that is Iaken/propos‘ed to be {alcen {or wlo ;;ﬁ;’h?{
environmental norms by the local authorities in the area concerned. Let this affidavit be also file

six weeks.”'; and

WHEREAS, Hon’ble NGT in its order dated 30.01.2025 directed UKPCB in Para 7 —h“fieamza_’ Cozg:;’
Jor the UKPCB has now stated that within two weeks the UKPCB will issue notices to the efau ;”dg g thé
1t will be open to the counsel for the applicant to Jile objections/responses to the status report filed by

State and UPPCB within four weeks.”; and

NOW THEREFORE, in view of above and in order to prevent disposal of untreated/pal'jiia”y treated
wastewater or municipal drains into Mandakini River and Saraswati River, and in exercise of power
conferred under Section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 as
amended from time to time, following directions are being issued for strict compliance :-

L. To show. cause for the recorded observations as non-compliance as to why the

environment compensation shall not be imposed on you.
2. To ensure that no untreated sewage should go to Rivers. Sewage generated from all areas of

Kedarnath be connected to STP.
3. To carry out assessment study of sewage generation from all areas of Kedarnath valley

including pilgrims peak time and capacity of the under construction STP (600 KLD) may be

enhanced with suitable technology, if required.

4. To construct the suitable STP should be completed within time bound manner with due
follow/comply all prescribed rules and should ensure that treated effluent must comply the
discharge effluent norms.

You shall submit compliance of above directions within 15 days to this office and failure to comply
with the directions. You are liable to bear Environment Compensation and other legal consequences.

/k(czm(‘kﬂ«//;o/

(Dr. Parag Madhukar Dhakate)

Member Secretary
Letter no :- UKPCB/HO/ Gen-183-795/2025/44 5 o, Dated : as above
Copy to :-
I. Secretary, Drinking Water Department, Govt. of Uttarakhand, Dehradun for kind information
please.

2. District Magistrate, Rudraprayag for kind information please.
3. ACEO, Kedarnath Development Authority, Rudraprayag for information and compliance of the

same, ;
4. Regional Officer, Uttarakhand Pollution Control Board, Dehradun for information and compliance
of the same. :
5. Guard file. ~ W
/q’f\demberSecretary

qc
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Annexure-2

fe=tiep: wrd |7, 2025

Direction under section-5 of Environment(protection) Act, 1986
regarding-discharge of polluted water in Mandakini river &
Saraswati River(upstream and downstream).

ARG,

SWRIgd fvgs AT s ST 93 FRT—UKPCB/HO/Gen-183-795/
2025/1751 fe-TTd: 28 WRE¥) 2025 B AAAIDT B Bl BT DI, s gRT H10

ool & amawr fRATEG 11 Jous 2024 & SUTeH

F9 ¥ Ggqa afafa, arforem=h

ARG TR dErga darare, AR sfdar wofofdo Taeredl, dwim ugwo
fa=or 91 a@eS, oiogosNo darAT e WbeRe Sawar, grr st darar
g™ & Wgad e ud Ao wHostiodlo W uta fAdH @ wree A e fageit we

A Ul HIW B S 9T §Y F |

U Y H TR UEEd deRA ¥ 9Wia [Sgar gaer 9 9eR

B

01—To show cause for the recorded
observations as non-compliance as to why the
environment compensation shall not be
impose on you.

3 PERATT O H TR YA HARATY
gATa derAry  faer witeRer  grr
ARCY WM & O8d daRARS AR &
& oA ?) TR YEEd SERARI B
Hel R 2 9 Ae ®Rad 2023 H
geiaia & T 7| o W ger Frare
B /THOARO THO Jexd &1 oy fod
WM =g W0 309 g @ fawga Srddern
Rurd IR = e = e fmr
IEve B Ut @t Al 2 o
srifad oo AR g 01 e ufty fam @
ST ATl el FRAIRYT 7% / THO3MIROTU®H0
Fex &1 fmfor Afem Rareas dxen &
e & fear s e safa wifRes
PrAqer, N, dfeiRed WWeX gl
73l aen Sifte @ & fAeaRa 5 o=
2g 500 fdHoumo wfafe eman aren i
I PR FHgl R o= w® wnfig
frar Wi weafad € |

02—Agency should ensure that all solid and
plastic waste should be collected, segregated,
transported and disposed, as per the Solid
waste management Rules, 2016 and the Plastic
Waste management Rules, 2016, as amended.

3 T wiResd 2mfdne ufafed dae areq
& W 9 GEl AR @ 96 gganrn
oren & ey ¥ oofdd e @ e ww
e /@R @ Aran ¥ ReEfea o
HAYITT YEAIT oal € | AATSIa-2024 A
TR AT PR ARG Bl 261
ﬁﬁm@ﬂﬁﬁmmﬁw%mw

2 AR W 86 o1 IORG @8 @
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oS /@Rl & ArEd § REEfbe =
DevwarT 3 S T

03—Solid waste management facility should
be developed, as per requirement and leachate
should be treated before discharge as per
rules.

el R $ / THOSROTH0 dex &l
frafor fFd o 2 o 309 o @1 fawga
priger Rud §aR @) fewed a8l
fipra frT SoRETE @ Aite P
e A G @ T ®) 3 R
yaRE q1 dRle dlede @ foy smawd
yqy fd o @ &1 Wiy & gl AR
%qﬁﬂﬁmmm DRS (Deposite refund
system) TATER & A | a¥ 2022 § 2024
qF T 496 o FaRd f&d T QR DTS
T wRed addl § W 349 o™ (70%)
wifRed @ aad Revs ¥ TR UHEd
@ T 2|

04—Agency should provide adequate
space/infrastructure ~ at  shelters.  waste
generated from shelters should be cleaned at
regular interval and disposed as per the Solid
Waste Management Rule, 2016.

TR YaEd deRAR gFdad e N
T feaw 02 W], AAHAIER A
ol ¥ AE-GBE BT PR AT o ®
o St BeATT uH ¥ Frer a7 @ aRkfe
F TR AH—AGTE B BRI Yo G
e gy fbar e 2|

05—Construction and Demolition waste
should be managed and disposed as per C&D
waste management rule-2016.

& PeRA™ g GARE B FE a¥ 2013
¥ TfEE % forg9  Construction and
Demolition T &1 SN BHERA faord
wRer gRT Y W %2 fAwior @rf A
R & B A fHar o w2

06—Regular surveillances should ensure
proper  enforcement  of Solid  waste
management Rule, 2016 and the Plastic waste
management Rule, 2016 as amended.

TR Gad PSRAM gRT Al 8d 59
T @ qaTaRer THAEE P AR B Sl
2 RFe N1 A—dBlE  IaRAT B
qefeor e oar &1 af 2024 @ AAT H
werdr Prml @1 Soeitd HRA drel B 63
Ifyadl W ggfaver SR sifafEaH—2016
(\Hﬁﬁiﬁﬁ)$a€aam=ﬂmar€ra‘frmﬂ
MY PP §RT 0 33,200.00 BN AR

apfere @ w0 ¥ agdt @ T 8|

waeHd,
\10"5\‘(
(T BAR)
Jrferemey TSy,
TR G HERART
yfefafy—  freifeal o |rex gard 9fd |
01— g weeY, wEd e ey ITREvS KENgT |
02— RrefEer A8y, ®EuarT |
03— mgr@mﬁaw,mﬁmmﬁmmmt
04— maﬁmeﬁmwﬁuﬂmaﬁéégm?/
rferemedt s,
TR GAd darre |
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W= - 490 /01 Ao (THosTod0) fesis — Jg /03 /2025
Jar ¥,
Member Secretary, | itarakhand Pollulion Conser! P
Head Office, Uttarakhand Pollution Control Board, Prina; \;}M_HP‘H]
"Gaura Devi Pargavaran Bhawan" Q.?le 2%
46B, IT Park, Sahastradhara Road, Dehra Dun Sasi S

E-mail : msukpeb@yahoo.com, Phone No .- 0135-2607092

Ry — Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act

-1974, regarding- discharge of polluted water in Mandakni river & Saraswati
River (upstream and downstream).

T - P ST BT 9SG UKPCB/HO/Gen-183-795/2025/ RATH 28.02.2025

| SR e Waffa 03 31 s@eiad o% & $u &Y, forad 2 deraY
M A A d TReh T A WA 7 S1e 0d el 95u A1 @ 3q amaegs e
P @1 ue F gU gUeH AR AT R ¥ MR fewr w2 Rraad

AT / faaRor Fer= oY SR 2
G — SIRRHIER Q
SyferemsT srffrar
i @us, aofofdo
UASENIBGERRIRY
AP~ /01 ¥io (TH0s0<N0) SECEHEE

gfaferfd —  feferer) #eley, Femam & |\rex gaered i |

—

JTTETITTAT Srfarg=r
fomfor @ug, «ofofao

TP (FayamT)
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fawge ox 4 Seaiflad & @ faTid 28.08 Y Wgeh AfAfa RH Executive Officer,
Nagar Panchayat, Kedarnath, Exccutive Engineer, PWD Guptkashi, Central Pollution Control
Board. Lucknow, MoEF&CC, Regional Office, Dehradun, ACEO, Kedarnath & g1 FReor

fapar ar ore Pl Rwfrdf @ i 8

OBSERVATIONS

H0| fag fag AT

Wo | WO

1 Tomi  Commitice _observed |SIa HXAT & [ #1 DERARI 6 § AT @US ol
that at present, Sewage |FAfor fpmT Tt N1 AREY wlA & I STP

Treatment Plant (STP) 600
KLD is under
construction at Kedarnath. At

present sewage from Nagar Rr=faRad waei
o1 fator e geefad 8 —
Panchayat and rest of revenue | — — - 8 -

. . . . S. Description Nos Total | Person
village is being managed via || No Module| Capacit
soak pits. However, at few || - Y
locations seepage of sewage is 1 | Pilgrim Accomodation Blocks 67 707 2828
noticed, because there are no - i
sewage treatment facilities in 2 ;L’;’l:in: urobiit Houses Over ME| M B 336

ed .

Kedarnath at present 3 | Other Gov. buildings (Guest house 1 & 2, 6 71 284
Command & Control dormitories, police
hq., barracks, Hospital dormitories &
BKTC admin dormitories)
Total 3448

fmfor w1 BT O W@ 2 AR WE @ i
frafomeds /fBiffa wait & @RS @ @ ARAd |
Woﬁoﬁoﬁmmﬁwwa‘sem?h

TaaY AT 7 WaHT 8 AT ARl & ©Y H Soak Pits
@7 fafor frar Tt 2| oA ¥ S B o Soak Pit H
A e =81 81 w1 2| 4N eI gM B TR 2]
TP g X TG P Hded gord §RT ol S W 2

During visit Joint Committee
observed that soak pit toilet
systems were installed in
some places in which some
were filled with sewage and
some toilets were found non-
functional also. At few
locations soak pits
overfilled,  which
regular cleaning.

were
needs

39 @vs 9 g T8l B |

During meeting at Kedarnath it
was informed that a STP of 600
KLD is under construction in
Kedarnath for the sewage
treatment of Nagar Panchayat
area and the remaining
(temporary tent localities) will
be connected to this STP in
future, so that the sewage
generated which is currently
being maintained via soak pits
(not so efficient) will be
discharged into the STP.

e e © [® 600 KLD STP & fEue™ &9
Residential/Permanent Population 5,000 I [
Floating Population 20,000 &ff T €|

Igq  TEododo @1 i AReRWH @
arfg fpar o YET 2| ARER WM @ 3id
Praforeds / Fffa wa=i & & Wavst g & AR
¥ TwodloWo ¥ Wirer W & | Temporary Tent
Localities ¥ Scafdfd ¥w @ o @ glei<
& odiodlo | TEl WS S |
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There is not STP in Kedarnath
to treat the sewage. One STP
of 600 KD is under
construction and to report
states that 60% of work is
over and construction of STP
will be completed by
December 2024. No timeline
has been provided for
household connection to the
STP. It also needs to be
ascertained that 600 KLD of
STP is adequate.

ff DeRAT GH AR WM @ A= WA WEA @
®IF W 84 WA @1 fAfor fear o 2, R @
862 AEYeH WG © 04 Afdd wia Aeged @
SR Hel 3,448 Residential/Permanent Population @1
giar  Brft| wwodlodo  fEWmE  2q  Residential/
Permanent Population 5,000 & T & d Floating
Population 20,000 & T 2, W1 afdfa Population &q
ugter 2| wfd @afdd Water usage/ Sewage generation,
National Building code, part-9 @ Central public health &
Environmental engineering organization manual 1999, 7

FTAR o T & whodiodo B Sodlosmo, AT
faferar  gwentAan feeell @ ¥ovHosn=o
3MRO—OFN0IROIMNE0 TSB! gRT I &l T4 2 |

s adE @ fmivmis 600 KLD vwodiodio
Iqd  &F P o (Residential/Permanent
Population/ Floating Population) & 3% ¢ |

adwe # wwodlodio 1 85 wirera @l qof &l
q@T 2, 09 Bl S- BT BT PR, FART BT P,
geRE gRACTOINE aNfe @1 AE—-faawR, 2024 T gof
fopar ST o, S oicgfe ghaN) /A A9EE B @
SR AE B R Afe e |F a9EE B @
2| @ & favn oRRefydl # st aderar gm A
sfirpt /B 78 6 U 2, R oru atfa o
FHgTri ARl 8 U g |

A A el B HHR W) P B 20 A
2026 ¥ T WR™ dRA gU 30 WS 2025 TF b T
fFar ST SR 2 |

o BeRAT g @ SO & e WX
oA for @ o R &9 B T vEl B AT B
Fd B 3 IwE & e SEr wwE 8| adAe
aRRefR § wvg drave Rew s @ e 14
fareay 2025 T TOF P ST SRATIAS € |

g qR 4@ # affy wwadE § e e
R T e Tl T 2| A BERART 9w T I A
& Ryw e gRRfRE, aoar, asl, sfel o
SUeTEdT T 3= XA FRST A working hours FHITIT
B o e & <ed 21 u ae | i 7 9
wﬁaﬁmﬁﬁoﬁoaﬂﬁaﬁmﬁﬁsﬁaﬁ/wﬁ
ST 2| SR uRffeEl @ gfea @

ERT UgaTal .
#1 T @ ot f e @ ¥ v fde o
wel
Q P.T.O.
3f Eikeal
DACD PWD Guptkashi Work\LETTERS\Letter 2024-25\PWD Letter 203425 (Repaired).doc Fmtor @S, ?ﬁOﬁUﬁo
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Status of Household connectivity. B
8N DARARI G ARSI ©WIMF & =TI

At aga & dd A g 9 A gk fear o
BT 8-

Topographical ~ characteristics,  Geographical
constraints g ARCY WM & ATAR TR BRI
g WAl @ FAFAE $ HRO Hiawd A e &
wd goiwy | wafed far 1 |@=@ 78 81 9T XET
2| WXl U W NPT 550 HiCY SR Wiavd
o™ &1 *1d far o 8
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frafor s w2 | Hafg Raura! 9 srgay @
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2| 3P ST & vl dEA @ &1 e fBar o
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To show cause for the
recorded observations as non-
compliance as to why the
environment  compensation
shall not be imposed on you.

S PERATI UM B AR W B AT ol (AT
T @ erldEmarta W vaq  fetomie /At €
v qa e 7@ fhar S @ v 9w fdg
& 1 H g9aT AR Seaifad & |

To ensure that no untreated
sewage should go to Rivers.
Sewage generated from all
areas of Kedarnath be
connected to STP.

) PERAT gH H ARCR ©F B AqId oD (A
T @ eRigETarid o waq faiemiE /A g
I Soafetd 89 g Ol Wl B gHodiodo 9
T W F BRI TREE 8, SWigd s # gHan
faravor Iooifad 2 |

To carry out assessment study
of sewage generation from all
areas of Kedarnath valley
including pilgrims peak time
and capacity of the under
construction STP (600 KLD)

may be enhanced with
suitable  technology, if
required.
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the discharge effluent norms. Residential/Permanent Population 5,000 & 741 & d
Floating Population 20,000 o & 2 i affd
Population 8] uatwr 8| ufr afdd Water usage/
Sewage generation, National Building code, part-9 @
Central public health & Environmental engineering
organization manual 1999, & 3FER o T 2|
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PRt RIS YevTH Office Of Project Manager,
frafor wq Construction & Maintenance Unit (Ganga)
STTIRE T 3513‘, T
WQUZ Yot AR ( ) Uttarakhand Peyjal Nigam

Srinagar-Garhwal-246174

Tgl 01346 796307 Email : <pmgangasrinagar@gmail.com>
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Email <msukpcb@gmail.com>

ﬁ'q?li— Direction under section 33 (A) of water prevention and control of pollution Act

1974, Regarding discharge of polluted water in Mandakani and Saraswati River

(upstream and downstrem) D T H|
T — 3D BRI U UKPCB/HO/Gen-183-795/2025/1750 f2id 28.02.2025

46B, MS0SI0 TP, WHT\’TI I,

SR fAvad HH § AT BT & 5 39 HAT™ gRT a§ 2018—19
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| Pt GHlEG 211,/9—1/11 i 06.03.2019 ERT THoMowHOS0 TRy B

@ 9T fpar AT Sa wawe B gwodiogHoso, T JeNGH @ THie
257/SPMG/Namami Gange/I&D STP f&¥I% 13.03.2019 §RT THowH0HoSH0, 75 faeell &1
Ui o | aeaen THovHoRosTo, 7 Reeh g R o & Wem ¥ wrame
R M TS ufcrdl F1 RAgar FRiexe S o™ 99 ¥ 59 eniey @
YAE 781/9—1/33 fAiH 05082019 (Revised Estiamted cost 6077.75 lacs) EIRT
TRodloTHoSTo, SENGT H1 U fpar) gHodlowHosho, Brafed SeveH ENT uNiE
654/SPMG/Namami Gange/I&D STP (Kedarnath) f&¥15 20.08.2019 & #To¥ ¥ Sad Uladhar
aﬁ@omoﬁosﬁo,ﬂs‘ﬁ%ﬁaﬁﬁﬁﬁﬁmﬂmlwmaﬁﬁ&ﬁﬁ,
SaREUE ed AN & 31 Kedarnath Redevelopment Plan & 3T=<id Hrave
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